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PPLICTICNND 	33o 
F 208 

PPLIcJr (S)\  

RESPUDENT (s) 	I -  V 	, 

	

• 	 QJ0CTE FCRlPPLIcfT(s) 
 

DCT FL 	SPUNDENT(s) 

idNUts if th HgLstry 	 dted 

-- 	 ------ - 
der ( the Trjbura1 

:fl 

nc:' 	Lrr; •''i 
jfl torn 

(4nat1)n 	
i 228•0* 	Present 	ion'b1e 	r.K.K. 

Sharma, Administra- 
CF I 	 tive P1 ember. 

for Rs 	;/ depocd 	vid 
iPO/BfAo 59 & 	

/74 I 	The applicant is a P1usic Teacher- 

/r orkin9 at K.V.Happy Valley, Shillèng. 

order dat d 9.42001 (Annexure-F to  
• 

the O.A.) the applicant has been trans 

• fsrred from K.I.Happy Ialley to Tuza. 

4 Her transfer has been made to accomcd 

date Smt. Priti Bhosuik Dey, who was 

earlier traneferred from K.V. Tura to 

Upper Shillong on her own request. 

P1r.P.K.Roy,aarned counsel 

appearing 66r the applicant, stted 

I that the applicant's husband, working 

in the Military Lngineering 58rvice #  

Chabua, had made vievest for transfer 

to Shillong on the ground that his wfe 

is a Central Government employees wpIk 

ing at Shillong. The applicant's hesbard 

was tranararred on that ground to $hi 

l'lonp by order dated 17.5.2001. 

The applicant had made a repro.  

sentation dated 18.8.2001 to the 

Contd.. 
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(I/. 
• 	 . 	 . 	 . 	 . 

22.8.01 	respondents bringing her .hub's trans 

•FrtoShillong to th.n f\tfteres 

•pondents. Pr.Roy submitted that tñres-

poedents may be directed to öbestdèr the 

ca8e of the applicant for continuation at  

Shillong on the ground that her husband 

has been transferred to Shillong. 

. 	Mr.S.Sarma, learned counsel for 

the respondents admitted that the appli 

cant has been working at K.V. Happy Vail., 

.sy, Shill.ong and she was transferred in 

public interest. 	. 

Considering the submissions made 

by the parties, I am of the view that 

since the applicant has made a represent 

- .. 	ation and the same has flOt been disposed 

of bytherespondents, q directiorshoul f  

begien to the respondents to dipse o 

the representation. Accordingly,1 dir 

the respondents to depdsz the represen 

ation of the applicant considering the 

facts mentioned therein within a period 

r.P f.iii Anthia From  the receipf of the  

order. Till the disposal of the represe 

ntation tatbeer of transfer dated 

9.8.2001 sha 11 not be acted upon, so far 

as the applicant is concerned. 

	

/#C L/a4-.4.. . 	 - 	 Accordingly, the application stan 

disposed of. • 	 . 

There shall, however, be aider as  

	

- 	 to costs. 

- 	 S. 
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IN THE CENTRAL AI24INISTRATIVE TRIBUN7L : GUWAHATI. 

• 

OA 	NO. /2001. 

Smt. Stuti Mukherjee, 

• - ......Applicant. 

vs- 	- 

Union of India & Ors, - 

•1• Respondent. 
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por use in Tribunal office, 

Date of filing. 

Signature, 

por, Registrar. 
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IN THE CENTRMJ 	ffNITRTIVE TRIBUNhL .w GUWh}iXI 

___ 	 of 2001 

BTW 

Smti Stuti iiukherjee 

Ap2 licant. 

-Versus- 

Keridriya Vidyalaya aangatha & Ors. 

Respondent, 

DETIIL OF APPLILhTION 

1. 

 

Particulars 	the ajp1icant. 

mti Stuti i4ikherjee, 

ve 	 Music Teacher, 

• 	 Kendriya Vidyalaya, 

sappY Va 1 ley, 	 - 

- 	
Ehi11ong. 

.2. 	 RTICU16Ra OF THE 	NDENT: 	 ( 

1. Kendriya Vidyalaya Sangathan, 

through the Corrrnissiorier, K.V.S 

18, Institution Area • 

haheed Jat Singh i-larg, 

New Delhi - 110016. 

contd... 
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I 
2. The Deputy Coirnissioner ( Aörnn.) 

Kendriya Vidyalaya 6angathan,. 

• 	 - 	 18, Institutional Area 

• 	 haheed Jeet 4inqh Marg, 

New Delhi - 110 016. 

• 	 3. The AssIstant Commissioner, 	 T 
• 	

- 	 Kendriya Vidyalaya Sangathan 

Guwahati Rgigion, Guwahati - 11. 

secretary, '1inistry of Human Reseurse 	 S 

& Development, New Delhi. 

6mti Prlti Bhowmilcpey, 

Music Teacher, 

- 	
Kendriya Vidya1aya,an4jathan, 

Upper Khasi Hills, egha1aya, 

Particulars of oer I No. F 3-1(D) 2001 - 

aainst which applica- 	(EIV) Dated 9.8.2001 

tion is made, 	 issued by the Deputy Commissioner 

Adrrn.) Kendriya Vidyalaya, 

angathan, New Delhi, 

Jurisdiction of the Tribunal 

• 	 The applicant declares thtthe subject matter 

-. 	 of the order against which he wants rediessal 
/ 	

- 	 is within the jurisdictionof the Tribunal, 

• 	 5. Limitatjon,,. 

S 
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Limitation  

The applicant further declares that the 

plicatiOfl is inithin the period of limitation 

- 	prescribed in section 21 of the Administrative 

Tribunal Act, 1985. 

FACTi OF THE cA 

(i) 	 The applicant was initially appointed in the 

IKendriya Vidyalaya Sangathen -as a Music Teacher 

• 	in august 1975 and was posted at endriya Vidyalaya 

(K.V. ) 	1bsag(ar 	the Joined on 16.8.75 	§hel  

has now put on 26 years of satisf actory service 

in the Sangathan. I)uring the period of her .26 years 

of services at aforesaid, she was transferred' 

in the following places :- 

• PJACEa OF POTThIG 	 PERICD  

(1.) 	M.V. Sibsagar 	 16.8, 75 to 30.6.76 

• (ii) K,V. Nappy Valley 

• 	hillong 	 1.7.76 to 28.7.79 

ttii) K.V. iligaOn  

Guwahati 	 • 29.7.79 to 20.2.82 

(viv) K.V. Uer Shillong 	22.2.82 to 29.9.82 

(v) K.V. Happy Valley• 	30.9.82 till date 

- - 	Shillong 

	

- 	 . 

contd.,. 	• 	-- 
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That the applicant states that in terns of the 

exiskrule/guidellnes governing transfer to a choie 

positing she has been submitting applthationsbefore 

the respondent authorities for the last 6(six) 

years to transfer her tb Ko(kata • But for the 

reasons best known to them , her case was never 

I 

considered. 

Two such application submitted by the applicant 

during 1995 is and 1999 are annexed as Innexure 1At 

• 1 ft  

and BI to this application. 

That this applicant states that-her husb 8nd is a•Central 

ovt. employee and working under thes military Engineerind, 

service and till recently he was posted under 

(arrision Enineer(I) Mr Force station, chabua. The 

applicant therefore had to stay without her husband: 

at Zhillong with two of her children and old and ailing 

S 	 S in laws. Her father-in-law is agedout 80 years and 

mother -in- law a cancer patient, is aged about 75 

years now. Both the aplicant and her husbndtherëfore 

- wanted to settle at Klkata, the permanent ,. place of 

residence of her husband. 

tv) That 'when her repeated applications for posting at 

• 	- 	Kokta did not 	 her husband, who wasposted 

at Chabue, had 	 for histransfer at hillong on 

contd,,. 

4 
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the ground that his wife is' working at 4hillong 

and his authorities, being satisfiedAhis  case, has. / 

transferred him at &hillong vide order dated 17.5 • 01 

where he joined in June, 2001. 

/ 

Copy of the transfer..order dated 1.5.2001 

and a Nominal Roll Shwoing1rd of his posting. 

(Spouse c/round) at 4hillong are annexed as  

Annexu:2 	to this application. 

v) 	That the applicant states that 	following 

the existing guideline, th respondent aurhority * 

recently transfred a large number of teachers 

considering aplication of vatous teaching who sou-

ght for choice posting and acc)rding1y one Smti 

Priti l3hewmik Dey of K.V. ¶Lira the respondent - 

No. 4 herein, who sought for her posting at Shillong, 

was trans ferred. at K.V. Upper Shiliong vide order 

dated ±. 	L6.-0O 	 inplace Of S.gi Rinã 
• ' 	

Dey, Msic Teacher who was posted at K.V. Tura 
(,1  7 	 in place the Respondent No, 4. Following that order 

dated..' ° 	, the respondent No. 4 was replea- 

sed from K.i'. Tura and accordingly she joined 

at K.V. Upper Shillong where she is presently 

wOrking. 
/ 

Copy of the order dated 2o6bo1 is annexed 

as hruexure ' 	to this application. 

* 	
- 	 - 	 con.td,.. 
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That this spplicant states that rnti RiQa Dey 

• . 	 who vas transferred at K.V. Tura in place of 
- 

the respondent No. 4 vide order dated 4  prt:iy rushed to 

New Dlhi by taking leave and managed to .  get the ear1ier 
/ 

order dated 	oomodified to remain in the s a, ire K.V. Upper 

hi1lOng. The authOrity under same extreneous consideration 

passed a fresh order on 9.8.2001 in respect of the 

• 	
respondent No. 4 by which she is now posted at K.V. Happy 

Velley in, place of the applicant by transferring the applicant a 

at K.V. Tura where the respondent No. 4 was working prior to 

her joining at K.V. Upper SEillong . It would be cuijous 

to vote tht, the authority has passed the fresh 

transfer order in respect of the Respondent No. 4 wlitthout 

canceliing or mo3.ifying the earlier order dated io-o 

• 	 though the said order dated2.oe.ôotas already acted upon 

• 	 . and worked out,.following joining of the respondent No. 4 at 

K.V. Upper Shillong. Th 	order dated 9.B.2OOlec JobL 

was therefore passed  absolutely gn extreneious consideration 

• 	and there wasno public interest knvolved in it. 

Copies of the ordei dated 	9.8.2001 • 

is annexed as Annexure 'P'to this application. 

• That the applicant states that since hei husband 

was posted at Shillong only in Nay, 2001 on the ground 

that his wife C applicant) is working at hillong 	- 

contd.. 

/ 
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(pous grotid) the transfer order dated 9.8.2001 

has frustrated the purpose of her husband's 

• 	transfer. The order dated 9.8.2001 therefore has caused 

- 	 deus prejudice to the applicant. In this regard it 

would be pertinerkt to mention here that there is 

rae office. /unit at Tura in M.a where her 

husband is working and there fore he can not be 

transferred now at Thra. The applicant therefore 

filed a representatiQn before' thés Commissioner, 

- 	 Kendriya Vidyalaya aigathanon 18.8.2001, but no 

reply to that has been sent to h ,er as yet. 

• 	 Copy of the xxipmadent representation dated 

• 	 18.8.2001 is anneed asnnexure 'G' to this 

• 	 : 	
application. 

That the applicant states that the applicant is,till 

working at K.V. Happy Valley.and the respondent No. 4 has 

not been released from K.V. Upper ahillong .' But the a * 

aPPlicafit has now learnt that the authority is taking all 

- 	steps to release the respondent-No. 4 from the K.V. Upper 

' 	 illong to join in place of the applicant anda 	• 

- 

	

	such unless an interim orderrestraining the authorities 

to release the respondent No. 4 nd/or ailowing the  

• 	 applicant to work atK.V. Happy Valley is passed, the 

•2 

contd,., 



'I 

1 

7.. 

a) 

e~7 7 

b) 

applicant would suffer irreparable loss and 

injury. 	 applicant has sujmitted a 

	

- represent.tion highlighting her grievances O 	 - 

18.8.2001. The  authority therefore before taking 

any action on the transfer order dated 9.8.2001 

is duty bound to consider, her representation 

specially in the context of her husband's 

recent posting at Shillong on the ground that 

this applicant is woking at ahillong. That 

apart passing of fresh order of transfer in 

respect of respondent No._4 without taking 

relevant '.factors into consideration was absolutely 

uncalled for and caused the applicant great 

prejudice. 

G R 0 U N D 

For that when the respordent authorities have trans-

ferred Respondent No. 4 once at K.V. Upper Shillong 

there she has already joined, the authoritiesought 
/ 

nct to have transferred her again at K.V. Happy valley 

on some irrelevant and extreneious consideration. 

For that the respondent whik transferring the applicant 

at K.V. Tura did not consider that she had also been 

rguting for her tran sfer to Kcata for the 

last six yars and hence non-consideration of her 

case which considering the case of other similarly 

situated teachers, is discriminatory. 

- 	 contd.,. 
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c) For that the respondent authority before s..ffect- 

• 	 ting the transfer order ought to consider the 

repeaentation submitted by her on 18.8.2001 and 

cannot take any  step to release respondent No 	4 

to join inpiace of the applicant without consider- 

ing the fact that the applicant has been recently 

'n transferred at 	hillong on the ground that 

the applicant is posted at Shillong and therefore 

transferring the 	pplicant to Tura 	at this stage 

will only kxmisf frustrate the purpose for wh'ich 

her husband was transferred. 

f 

For that any view of the matter the impugned 
0 

order of transfer dated 9.8.2001, cannot sustain 

N 
• and is liable to be Set aside. 

• 	 8. DETAILS OF THE REDI 	FXWUTD 

That the applicant declares that she has availed 

• 	 - of the remejes avail able to her. 

• 	
. XTR 	NOT PREVIOULY FILED OR PEDJ1G WITH 

ANY OTHER COURT. 

he applicant further declares that he has not 

I 	 previously filed any application, writ petition 

or suit regarding'the matter in respect 	of which 

• 	this application has been made, before any court 

- Of law... 
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of law or any other bench of the Tribunal nor 

any application, writ petition or suit is pending 

before any of them. 

10. 	RELIEF 4uUGHT 

In the premises aforesaid it is most 

hur±ly prayed that your Lordships may 

be graciously,  pleased to admit thIs 

application, call for the records, 	- 

issue notice on the respondents and 

• 	 after hearing the parties - 

(1) 	Quash and set aside the irrpugned order 

• 	dated 9.8.2001, passed by the Deputy 

Commissioner ( Mrnn) Kendrjya Vidyalaya 
- 	

Sangathan, New fllhi, nd direct the 

respondent authorities to a11oj the 

plicant to work at Kendrjya Vidyalaya 

at Happy Valley Shillong. 

fl• 	
TE1ORDRiy PAYFDpop 

In the-interim respondents may be 	• 

directed to allow the applicant to -work 

as £-ius jc Teacher in the Kendriya Vidyalara, 

Happy Valley Shiflong, 	 - 

contd... - 

I 
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12. 	PRTICUIS OF THE P.O M RPCT OF Th tPPLLATION 

. Nairne of the post office- G.P.U. Gauhati 

2. Nunber of ThO - en 

3,Date of I p 0 - 	g . 

4. Post office at which payable - G P 0 Guwahati. 

• 	 / 

VERFICAT ION 

; mti tuti Mukherj ee w/O hri T.K. £'ukheree 

aged about 45 years resident of Iitunchrah Neareat House 

Nongrimbah,hillOnQ - 3, do hereby verfy and state the 

statements made in paragraphs U&6 ()J (tv 	cvi c (vu)? k 

are true to my knowledge and those made in paragraphs 9 C '-) 

are true to my infonatiOn derived from 

the recordsst are my humble submission before the 

Tribunal and I sign this verification today the '21st Day of 

August, 2001 at Guwahati. 

Date 1 1. 	I 
IGNk%TUPZ  

Place Guwahati, 

V 

I 
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V1DIJ AYA SANGATHj1j 

ENDRI 
______ 	

- 
VILLJ1yA 7 	 OL

/ 
hGI0N 	Cj 

Y:-f V 

• Applicction for transfer on request 95-96 
• (Re 	instructions ccrefully bf-oe filling up). 

 Naije 
Th t' 	L 	' L 	--% r) 	I 	1 	V 	I 	r I 	j 	 jj'' 	j 	?'. 	I• 	),,i 

 nate of 
LJj_ 

birth 
, 

 Date of appointment in KVS 	TTh 

L1• 
I 	i 	 ttC(r 	7 

	

IL_L 	 L 	J_L 	
7  Date of posting in present 

 post at the Vidyaleya*/5tat101 	3 	0 	 1 
 Whether Male of Female 

 Lost 	held 	

sJi 

 Subject 

L z 

6 	rounus for tl3ansfer 

 Choice. Vidyalaya*/statjon t •_ • 	 .JflCCIL'
Station  

L•- 	 I 

A . 	 I 	06 

 Station where spouse is workiiig 	T—j------- i 
H 	Oj2 

11 Uave you '.;Ltairied 8. medical 	T 
cert"jficate overloaf ? 	 .1 	

—1- 

Have you given the declaration 

regarding the department and place of 	•• N-A 
posting of Spouce ? 

Nrrate the co1npe1ijr problem(s) 
m 	

'.rnQfle((y for s?e1ing transf'er(in 50 words) 
fl 	

S 
 ho 

D 	i 	 year . from hi'e transferj i. oti 	 r of last transfe 
Ii 	i 	r2 	,UPPER. SHILL(sN61 
Reascn • 	. 	. 	 ode 

1.9 J 
* 

A.pplicable only for transfer W1th 	tho 

	

Tui I TVI Lk( 	
r hrAhy affirm ti th infcrfl)atjofl given in columns 01 to 1LF above are correct cud that tI medical c ertificate/decloration given Overleaf i/ere bonfjda,i uiicIv-stñd that 	

infurmatjon ri 	 shall render 	 f riSCjpJlflsryactjon 	
. Place: ....... ./-..vc7 	 ... 

Dcte:.. 	
.. . . - : 1.TJ, 

• 	 Designatj.on 	
. 

	

.5.. 	 •* 	A 	* 



iL'i.CLL 	Ci.iLi'i.CiT1 

ignoture of patient 

Ldoress 
• 	•..li'el.tionship of,  the patient to the applicnt 

.' 	_. 	
.' 	ofI,.'! 	- 

F 	(Name & Designation) 	
: 	(Hospital & 

after carfu1 personal exannatiOfl of ,  the ?ese,herebY 	tify that 

hse ignáture i giveflOVe is •suf'feri1k 

(panie 'of' the, patient) 
• 	Iron.___________ 	' 	

' 	 nd t 	facilities, for treatwent 

(full mecacal nomenclaturE) of the ailment) / 
of,  this, diesse are not at ll available at th''s station or its vicinity. 

• 	 ., 	I 	 •• 

• 	: 1.cCe. . . 	. "...."•. 	 \ 	\ 
Signaure of the Dbctor_. 

Des1a tion___________________ 

Seal of,  the I-Iospital_ 
• 	 CLARhTI0N 

(1±ndiy 	 iñTorrnaTnin bold and capital i(.-itter;) 

soleinnly declarethat my spouse_ 

C,  

ently posted at'  

ince_________ _____His/Her full office 

ra(ch) . 	 (date) 

and Designation of'"immcdi-ate superior is as'fllc's). 

cc Address of spouse 	Name and AdLress of,  iinjiedate superic 
- Officer. 

(Leptt/Ufl±t 

-.dc..,resE with 

Nowe and Of 

____ • _,,____is pr 
(name) 	. 

binature of the Teacher. 	• 

Designctiom_ 	 . 
For Office use only in Kendriyc .Vidyalcya 

(Etrike out thicheJer is nor cppliccble). 	- 

'. .—icciplina-y 'case 'is pen(ifl&/_n±mPlated against 8hri/it./1S1;1 

__•\/ 	. 	'. 

• 	
No disciplinary case is pending/dontCII1Piated against Shr/8mt./Ku)_. 

• 	 •l  • 	 . 	

• 

diLQprtif'1cOte/d0claret]0n given in the application A tsolf 

is from the • competert authority. 
h 	 Crtified that the details furnished' by the applicant hcve. iiOfl 

/ 	verified from the service redords and found correct. 
int since 

I Ic.  

Name ol th o PrincJ.}l._.L.-.  

Office SccL. 

* * 
4'r; fi1_ 3  

* Principal, K,V.H. Valley 	/ 

, 
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}j 1 LpIYA V1DYALAIA. SANGAT1LN 	Transfer , 	I 

	

I 	( 	I 	) 

FEfl1C'l! 
if 

i:Frfl1yji_!j!Li!''I 	V./11LLILJ 	
CODL 	1, 	I 	0 

VJI)YfLAYA 	 Hard Stat±cn ()Dde. 

Al FLICAT ION POR TFANSJER OF flEçJEST 199-2000 

Pead instruction on dully before lihing up) 

. .ane  
,çIç,f_.(IIi 	

I 	I 	I 

, 	, 	, 	, 	, 	________ •_ 	 '. II 	'_.__._i____t__ 	 ...J...-.- 

. 
Zr . Date frem, which postecE 

the Vidyá].aya,Stat0fl r 
present post. 

_ — 
, ti 	t t 	, 	 t t _•Tr 

II  3 	( L. 	1ii.L 

7. ub-. 3e 

	

to of birth 
	

3. Date of appolifltTfleflt 

1 	i 	i 	 1 	i 	I 
	 1•t 

	

t  6 1 	 .. 

	

• II I I  In j hr Male / Female 
	6. Fbst held 

i I= 	 Mi si 
• 	 1___• 	'-- 

C/T!flO1lY Dilj 	ON 
41 

3. Greunds for Transfer 	 • 	 . ... 
I 	I 	I 	I 	 I 	•_ 	

. 	I 

I(,Gt, 	- 	 i 
LJ- -, 

	 •L,. - - 

 I 	-' 	__---. 
Station 	 I'.Fiofl Code. 

oJ.(a) Choice V!dyal/Stv.t 
f\ 	L k c 

-- 'H 
i 	ciiv 	 . 
— 	 I- 

•, 	I 
C / I C ( 	 . 	

. ... 	I  

(b) In rn yoi.i nra interested In t6msfor : 	j 	 ____________ 
K.V.in a particular Ilegion 11id]ct,'I tIf  

in t,orms oi'  Ilr'giflfl.  

• 	

__•_L_:, 	
J 

• 	 •r I 2. 	 pLeftco fil 
( - I• 	WlTO 	1II'( 	in 	wrI.ng 	 up 
y''u 	htained P. riedical certiuic,t.e 	 •• . 	. 	 ö 	correct CA 

	

? 	 .- 

	

:'I 	jvcfl 	the 	declaration rcgaiIiiflE? thcj 	 . 

riryrrnt 	nd 	pl.ce of posting of 	ou.e 	? 	-........ 

: 	• 	U 	I irig 	ubohlznfl(fl)fOr • 	
I 

lo 	10 	) 	,l 	fI( 	r'?"J' 	'sr' 	Wn 	1d ( 	 . 	 .1 	.......... 

'I 	 • 	
.1 	k..' 	/ 	 Yel 	 W1l:II. 	 foxiud 	fljIIJIfl) 	(dt 

r 	•• 	 cf 1.at tri-,tcr 	_____ 	•.-•----.- 	- ----.________ 	 -- -: 
'• 	"/( 	.f 	 cerit jed 	in 	I 	 1 	- 

tCO(t7 	 ; 	 _ ------- _ 2. 
	tk 	

i2i1 	I 	' 	- 
V 

.rui.i up 

Gei 
I 	H 	t 	 - •. 

'L1.tt.sq 	,•1 	1 	v 	age 	cc,ki, k 	 :. - 	 L___L.._ 
6S'$I 	I(_ 	, 	SIr.V'f2}ci' 	 L 	 __do hereby affiiii U 
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: 	ç 	( e 	' Vidya].Lya is applienhie only for transfer 	
Designation 

 
wiUiin the station 4 Write 01 or ihtra (withio region) 
or 02 for :inter. 

	

MEDICAL 	CERTIFICATE 
Snthrc of patient - 
.kid ree  

lDr.. 	 of___________________ 
Wane .Designation) 	 (hospital & place). 4 	after careful personal examination of the case, hereir certify that________________ 

w1X)Se signature is given above is suffering frem 
Ile 	 eof _hè patient) 

and that facilities for tretthent of this 
ninenclature cf the ailment in CAPITAL letters)$ 

46 ieae aic not at all availe at this station or its vicinity,It is further certified 
that .afore.sajd 4eaaso is within the painmetera prescribed by the KVS at Para M. 

4 r )rt.e: Signature of the competent authorir..___________ 

Designation:______________________________________ 

Seal of the (bmpetont authority:_______________ 

IJECLAfi/TION 
(:i1y fill the infozviotion in both letLers.Strjke out whichever is not applicEthi( 

1, . 	 solemnly declare that my spouse 	c 
(name). 

&111 r'tlyôloyed aVwder oxers of trefer to 	as ________ 

	

since 	
(place). 	 (Designrt 

His /1r full office address 

With Nane '1 Designation of imrred late superioVdetafls of self-employnent.i/ar 
'. follows: 

Uc and Office /Ibgistored !lislness or 	Name and IJcireae of ]iiimediate 
hxfessional idress cf spouse. 	 Superior Office or 1g1steration No.(i . 	

islness ipmfession. 

Signature of the Ehployee:_________________________ 
Ncnie: 

Deigntjcn:____________________ - 	- - 

	ifP use only .  in rgend'iiya Vidya 
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KENDRIYA VIDYALAYA SANGATHAN' 
18, INSTITUTIONAL AREA 
SHAHID JEET SINGH MARG' 

NEW DELHI-110016 

F.No ,3_ 1 (D)t2000VS(E.IV)  

TRANSFER ORDER 

0 

ated:.)\CkQL. 

The fo1lowing. transfer of Music Teachers in terms of clause 10(1) 
& (3) of the 'transfer guidelines which inter-alia provides to create a 
vacancy so as to accommodate the persons who are figuring in list-Il as 
per their priority .posit1o, are hrehy ordered in public interet/ofl 
their own request. They are directed to get relieve as enumerated in 
the endorsement. 

-. 	 - 	 in Pii} 	 Interest arc- entitled for 
TflC empoy 	LL LV 	 -.-- - 

Transfer TA as per KVS rules. 

S.No. Name 	 From 	 To 	 Nature of 

	

KV 	 icy 	
transfer 

Sh./Smt./M 

Reeta.B 

	

	 Sabarmati, 	Dharangafldhra In Pub.Int. 
Ahmedabad 

To Accommodate List-Il transfer request of 
Rav.aji Bhai Gopani Dharangandhra 	Sabarmati 	On Request 

Ahinedabad 
--------------------- --------------------------- ------------------------ 

Rita DoU.kia 	Ahemdabad Cantt Himmat Nagar In ?ub.Int. 
'To'AccomJflodate List-Il transferrequest of 

:a Mishra 	Himmat Nagar 	Ahmedabad Cantt On Request 

Jhuma ChakrabortY 	Khumbirgrafll 	Kailashahar 	
In Pub.Int. 

To Accommodate List-Il transfer request of 
Swapna Sen Gupta 	Ka?lashahar 	KumbigrJfl 	On Request 

K.Kar 

	

	 Silchar No.2 	Aizawal 	In Pub.Int. 

To Accommodate List-Il transfer request of 
Joydip Rcy Barrnari 	Aizawal 	 Siichar No.2 On Request 

G? Yashoda 

	

	 MEG & Centre 	Hassan 	In Pub.Int. 
Bangalore 

To Accommodate List-lI transfer request of - 
G.Irxdira 	 Hassan 	 MEG & Centre On Request 

Bangalore 

A.Padmavati . 	AFS Yelhanka 	Tumkur 	In Pub.Int. 
W 	 To Accommodate List-Il transfer request of 

B.Gyathri 	 Turnkur 	 AFS Yelhanka On Request 

P.Wakankar 

	

	No.1 Bhopal 	Pachmari 	In Pub.Int. 
To Accommodate List-li transfer request of. 

Sanjyot Kolwadkar 	Pachraari 	' 	No.1 Bhopal 	On Request 

08, J.Bhope 

	

	 Anbajhari 	' Chhindwara 	In Pub.int. 
To Accommodace Ljt-Ii transfer requst of 

Nanda Uttam Rao Patil Chindwar3 	Ambajhari 	On Request 

	

09. S.Ram 	. 	Baripada 	 OF Itarsi 	In Pub.'Iflt. 

To Accommodate List-Il transfer Request of 

	

Om Prakash Paurank OF lt;r,i 	 Bripa5.3 	On Request 

C.Ca( 	P/2_ 



2: 
- 	 - 

	

S.No. Name 	 From 	 To 	 Nature of 

	

KV 	 Ky 	 transfer 

Sh. Isrnt, JM•, 

 A.Ray 	 No.1 Bhubaneshwar Khurda Road 	In Pub.Int. 
To Accommodate List-li transfer request of 

Mukti Biswas 	Khurda Road Bhubancshw.r-1 On Request 

 P.M Das 	 13hubaneshwar-2 Bolangir No.1 In Pub,Int. 
To Accommodate List -II transfer request of 

Ráljan .B:jharj Panda 3olangr No: I BhuDaneshwar-z On Request 

12, Dr,Neeta Sarkar 	TATA Nagar Nausenabagh-2 In Pub.Int. 
Vizag 

To Accommodate List-li tansfer request of 
Abhijit Sarkar 	Nausenabagh-2 Vizag TATA Naar 	On Request 

 Pranati Roy 	Cuttak Koraput 	In Pub.Int; 
To Accommodate List-Il transfer request of 

Bhagaban Sethy 	Koraput Cuttak 	On Request' 

 SS Deshpandey 	CME Pune Ojhar AFS 	in Pub,Int. 
To Accommodate List-Il transfer request of 

Kambie Ankush Sudama Rao Ojhar AFS CME Pune 	On Request 

 P.bater 	 BEG Pune Shivpuri .ITBP In Pub.Int. 
To Accommodate List-Il transfer request of 

Ulka Shinde 	. 	 Shivpuri ITEP BEG Pune 	On Request 

16.. Manorama Dixit 	Bombay IN 	Hamla Sehore 	In ?ub.lnt. 
To Accommodate List-Il transfer request of. 

Mangala Chaure 	Sohore INS Hamla.Bombay On Request 

17. G.Ramarian 	 NAD Karanja Jawaharnagar 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Subagh Lal Das 	Jaqahar Nagar NAD Karanja 	On Request 

184 Chitra Phange 	No,1.Colaba Ramgarh Cantt InPub.Int. 
To Accommodate List-Il transfer requet of 

KanchanKumari 	Ramgarh Cantt No.1 Colaba 	On Re'quest 
-------.- -------------.- ---------------------------------------- 

 5K Kaira 	 SP Marg,Delhi. No.1 Udhampur In Pub.Int. 
To Accommodate List-Il transfer request of 

Rattan Kurnar 	No.1 Udhampur SP Marg 	On Request 

 Manjul Mathur 	Sec.2 RK Puram 	Jalipa Cantt 	InPub.Int. 
Delhi 

To Accommodate List--Il transfer request of 
-- nita Singh 	Jalipa Cantt Sec 2 RK Purani On Reqest 

 UK Sharma 	. 	No.1 Faridabad Mathura Baad 	In Pub.Int. 
To Accommodate List-lI transfer request of 

- Ranjana-Saxena; 	Mathura Baad - 	 - No.lFaridabad On Request 

 S.Kausha-1 	 INA Cólony,Delhi No.1 Sirsa 	InPub.Int. 
•ToAccornmodate List-Il transfer request of 

- JSB-isht 	 No.1 Sirsa INA Colony 	On Request 

C.ar4 1J3 

0 



- - 	- 
- - 

• 	23. Rajni Rattan 	No.1 Delhi Cantt Paiwal 	In Pub.Int. 
To Accommodate List-Il transfer request of 

• 	 Sushma Datta 	Paiwal 	 No.1 Delhi Caiitt On Request 

• 	24. S.Batla 	 Shalimar Bagh 	Babugarh Cantt in Pub.Int. 
To Accommodate List-lI transfer request of 

Manju Verma 	Eabugarh Cantt 	Shalimar Bagh On Request 

P.Karmakar 

	

	Hassimara 	Rupa 	In Pub.Int. 
To. Accommodate List-Il transfer -request of 

JáyaEhore 	Rupa . 	. 	Hassimara 	On Request 

K,Banerjee 

	

	No.2 Kancharapara Berehampur 	In Pub.Int. 
To Accommodate List-il transfer request of 

Shilpi •as 	Berehampur 	Kancharapara-2 On request 

K,Gupta 

	

	 Barrackpore AFS 	Kancharapara.-1 In Pub.Int. 
To Accommodate List-Il transfer request of 

AK Chatterjee 	Kancharapara-1 	Barrackpore AFS. On Request 

S,Choudhary 	Garden Reach 	No.1 Silchar In Pub.Int. 
To Accommodate List-lI transfer request of 

Jaya Shree Tarafdar No.1 Silchar . 	Garden Reach On Request 

S,Chatterjee 	NO.1 Salt Lake 	BRPL Bongaigaofl In Pub.Int. 
To Accommodate Lit-II. transfer request O f  

Maya Shaha 	.BRPL Bongaigaon 	No.1 Salt Lake On Request 

A.Basu 

	

	. . 	Barrackpore Army No.2 Jorhat 	In Pub.Int. 
To, Acconunodate List-Il transfer -request of 

............... 	 -Jorat 	Barraackpoe OnRequest.-  . 

- 	 Army 

- B.Nag 

	

	. 	Ballyguange 	No.1 Kalikunda In Pub.Int. 
To Accommodate List-Il transfer request of 

Krishna Mallick 	No,..1Kaliakunda 	Ballyguange 	On Request 

C.Bhattacharjee - Joka,Calcutta 	CRPF Lurgapur in Pub.In.t.
-  To Accommodate LISt-lI transfer request of  

Kakali Mukh,erjee 	CRPF Durgapur 	Joka 	On Request 
o 

Sheela Mukherjee 	Kankinara 	Sibsagar--2 	In Pub.Int. 
To Accommodate List--Il transfer request of 
Dolly Paul 	Sibsagar-2 	Kankinara . On Request 

T.Chaterjee 	Dum Dum 	 Bagdogra 	In Pub.Int. 
- 	To Accommodate List-Il transfer request of 

W.Rehman 	 Bagdogra 	Durn Dum 	On Request 

S.Hazara 

	

	 Bamangachi 	Alipurduar 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Sumita Roy 	Alipurduar 	Barnangachi 	Request 

S.Das Gupta 	. I.shapere-i 	Old DVS DhanbadIn Pub.Int. 
To Accommodate List-Il transfer request of 

Uma Das 	 Old DVS Dhanbad Ishapore-4 	On Request 

G,Mallik 	. 	Ishapore-2 	Sambalpur 	In Pub.Int. 
To Accommodate List-Il transfer request of 
Krishna Pal 	Sambalpur 	Ishapore-2 	On Request 

ly 

• 	 vcj 



0 	 : 4 . 

S.No. 	ame 	 From 	 To 	 Nature of 

	

KV 	 KV 	 transfer 

h. !Smt. lMs. 

R.Das 

	

	 Santragachi. 	IOC Haldia 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Nilima Das 	bC Haldia 	Santragachi 	On Request 

C.De 

	

	 Fort William 	Talchar-1 SECL In Pub.Int. 
To Accommodate List-Il transfer request cf 

Bulbul Chaterjee 	Thlchar-1 SE' 0"-'j 	 Fort William On Request 

SI< Sharma 

	

	 athu:a Cartt 	kgra Cantt-3 In Pub,Int, 
To Accommodate ListlI transfer request Of 

Khoturveoi 	Ara :ott- 	Matnura Cantt On equest 

1<iran Sharmna 	Luckncw Cantt 	Unnao 	In Pub.Int, 
To Accommodate List II transfer request of 

Vandana Aggarwal 	Unnac 	 Lucknow Oantt On Request 

Kalyni Bane:rjee 	Lucknow BKT 	Dehradun CT 	In Pub.Int. 
ToAccommodate List-Il transfer request of 

Saraswati Shrivastav Dehradun CT 	Lucknow BKT On Request 

Sudha Purohit 	Lucknow AMC 	Basti 	In Pub.Int, 
To Accommodate List-Il transfer request of 

Arun.Roy Basti 	 Lucknow AMC On Request 

MG Banerjee 	. 	Burdwan 	 Chakradharpur In Pub.Int. 
To Accommodate List-Il transfer request of 

Swapan Kumar Banerjee ChakradiAarpur Burdhwan 	On Request 

Neelam Tjna 	Ahohar 	 Halwara-2 	In Pub.Int. 
To Accommodate List-TI transfer request of 

Birnia Sharma 	Halwara-2 	Abohar 	On Request 

Sushila Kalia, 	No.2 Jallandhar 	Faridkot 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Gurnam Singh 	Faridkot 	JalIandhar-2 On Request 

Chandrama Baruah 	Borjhar 	 Loom Dooma 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Krishna Das 	Doom Dooma 	Borjhar 	On Request 

KK Dcvi 	 Narangi 	 Lakwa 	In Pub.Int. 
) 	 To Accommodate Lit-II transfer request of 

Kalita 	 Lakwa 	 Narangi 	On request '- 

A Barman bC Guwahati. 	Tul± 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Monika Saha 	Tuli 	 IOC Guwahati On Request 

AM Kalita 

	

	 Maligaon 	 Jagi Road 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Pranita Barman 	Jagi Road 	Maligaon 	On Request 

7 51. rR.Dey 	 Upper Shiliong 	Tura 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Prt± Bhowmik Dey 	Tura 	 Upper Shiilonq On Re.uest 

L 	 1 	 , 

Nf 



p 

S.Nc, Name C iU1 
t ra an s a r 

•S. /Smt. /1s. 

52. 
- 	•- 	 I Purima 	rzpa_u. 	(.c4 	 :--- i. 

--- 	 r . 'U) . 	flt 

Tc 	coL"rcdate L 	L trLrfa1 	eL: 	f - 

Peeta Pandej 	Fatehrjarh Cid CanLt Ai.. had Oci 	quest 

Bamraul1,11 baa 	Criake 	No C 	In Pb Int 
To Accommodate Ljt--Ii trAnster request or 

Sangeeta Roy 	ChakeriNo,3BamraU1i,A110 t 

 S BandopaJ.ya 	Khagaul Gaa No 2 	In Pub mt 
To Accommodate List-Il transter req4est of 

Shalini Tiwari 	(3aya No.2 1On Request 

 G.Mish;a 	 --napur Teju 	In Pub.Int. 
To Accommodate List-Il transfer request o 

VK Nahar 	 Teju DanapurOfl.ReUt 

SE J Cnakrbort 	- - 	ONCrLLa1L iar 	FIr ruiD 	Irt 

To 	'cc 	oo L- 	L3 	I  n.fer requiesL 	of 
--  tutta 	?ansgiBi OCcartaCnFCcUt 

57.AbhaMehta Chhattarpur Amla 	IrPub.Irt. 
To Accmo3ate List-Il transfer request 	it 

Tibna 3uKia 	j1a h1 at ta 	- 	: 	 Cl 

58, Jyothi NV 	--- 	Trichur -- 	Ottapalam 	ifl Pub.Int. 
To Accommodate List-TI transfer request of 

TM Jameesha 	Ottapalam Trichur -. 	On Request 

 Sangita 	Sharma 	Damana 	
-,---------------- 

Akhnoor No.1 	In Pub.Int. 
To Accommodate List-Il transfer request of 

Deep Singh 	Akhnoor No.! Damana 	On Request 

 Sudha Sharma 	\o.1 Jammu Shanala 	In Pub.init. 
To Accommàate List--Il transfer request of 

Sunil Raina 	Ehanala NO.1 Jammu 	On Request 

Si. Praveen Chandra Sharma No.2 3ammu 	Kstar,Dui. 	In Pw.int. 
To Accommodate Lst-Ii tr:-nsfer request of 

Bavia 	Ditta 	Kosha1 	1,tWd_ 	I LLflE 	i 	N )2 	 Jdfrni. 	O1-que..t 

bC 	- J flusherjee 	C1MJaLui -- 	Baiac,,,har 	In Pub 	Iit 
To Accommodate Ljt-II tiansfer -request of 

Purushotam Shu1 	Ealaghat JobaIpui 	Dnoque-t 

- Banti Lhatia 	a1gaih 	attan 	a 3 Bkanoi tu 	Tht 
To Accommodate List-Il transfer r4ue.st of 

Sudhir Kr Sharma 	Bikaner No.3 Lalgarh,Jattan On Request 

64. Kusum Mathur 	No.! Kota Sikar 	In Pub.Int. 
- 	 To Accommodate List-Il - transfer request of 

Ramchandra Makhan 	Sikar No.1 KotaOn Request 



i f  

s.No.iame 	 From 	 To 	 Nature of 
li  

KV 	 Ky 	
transfer 

Sh./Smt.iM 

55. S .Mkherjee 	Dur;apur OMERI 	Krishna Ngr. in 1Ub. 
mt. 

Colliery 

To Accommodate List-Il tr3.rxsLer rejUL 

Sikha ChakraVorty 	Krishna Ngr. 	
DurgaP.ur CMER1 On ReqUoSt 

Colliery 

B.Serl(CHAK) 	Kunjhan 	 Bagafa BSF 	In 	t-U1.lflt. 

To Acccmmodate List.- LI tran3er 	quet of 

Riva Singh 	 Bagafa BSF 	KunJbdfl 	On ReqUeS 

B.Mishra 	 Purl 	 No.3 Taichar 	In Pub.Iflt. 

To Accommodate List-Il transfer request of 

Rabindra Gochhayat 	No3 Taichar 	
Pun 	 On Request 

Reeta Kumar 	Masjid Moth 	Jayant Colliery jr, Pub.Iflt. 
To Accommodate List-lI transfer request of 

KLB Mishta 	 Jayant Colliery 	Masjit Moth,Delhi On Request 

S.Kariade 	 IAT Gininagar 	Ahemdnagar-3 	In Pub.Iflt. 

To Accommodate Ljst-,Ii transfer request of 
Prashant R.Sutar 	Ahemdnagar-3 	

IAT Giriflagar Op Request 

Bani Majumdar 	Buliafidsahar 	Aligarh 	InPub.Iflt 

To Acccrrtmodate List-U transfer reouest qf 
arh 	 Bullandsahar 	On Request 

Mukul Gang 	 Ali  

(Seventy only) 

This issues with the approval of Competent authorIty. 

K. RAO) 
Dy.Commissicfler(AdmfiJ 

Copy to: 

The employeeS concerned. 

The Principal, Kendniya Vidyalaya 
from where the employee has been 

transferred in Public Interest (displaced). 	He is directed to 

relieve the employee concerned immdiatelY. 

In-case the said employee come under any of the following 
categories: - 

I) Less than 02 years to retire w.e.f. 	1.4.2001 I.e. 	t be 

retired before :3..3. 	200 

ii) Physically handicapped as per GOvt.Of India rules. 

iii)Suffering from those diseases as defined in the transfer 
guidelines. 

iv) Death of spouse (death having occurred within 02 years i.e. 
after 	 31.3.1999'). 



JL- 

W" 

'\ v 	General Secretary, President of the Recognised Service 
Association who are also the members of JCM. 

he/she should not be relieved and intimation to this effect should 
be sent to the corresponding VidyaJaya both Regional Offices and 
KVS(HQ) Estt.III!Estt.IV Section immediatelY so that further 
appropriate action can be taken. Representation of the employee 
also should be sent to KVS for record. 

The Principal, Kendriya Vidyaiaya from where the employee is 
transferred on request. 	In case the Vidyaiaya receives any 
information about the displaced employee coming under any of the 
05 categories as stated under Sl.No.2 above, the relieving of, his 
employee (Request tarisfers 	should be deferred till further 

order. 	KVS(HQ)/ Assistant CommissIoner Office should be kept 
informed for further orders. Hence the employee may be relieved 
after 10 days. In case the displaced employee reports for joining 
jmmediately, the request tan,sfree may also be relieved ---- 
immediately. 

All Assistant Commissioners, KVS, ROs. 

General Secretary of the Recognised Association. 

OSD (HRM)/OSD (Def.). 

All Officers of KVS(HQ), New Delhi. 

EA to Commissioner. 

Guard file: 

(Dr. E. Prabhakar) 
EducatiOn Officer 
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AnE•F 

KENDRIVA VJDALAYA SANGATIIAN 
18,INSTITUTIONA AREA:. 

SIIAIJEEDJIE'FSLNG11.MARG 
NEW DLEIi.1-I10016 

F.3-1(D)2001-KVS(E.1V) 	 Dated: C) I &() 

TRANSFER ORDER 

The following transfers of the Misc. Category teachers in tenns of clause 10(1) and 
10(3) of the transfer guidelines which in(cr-alia provides to create a vacancy so as to 
accommodate the persons who are figuring in list-li as per their priority position are hereby 
ordered in Public Interest. They are directed to get relieved as enumerated in the 
endorsement. 

Sl.No. Name of the 'I'eacher 	 Transferred 	Nature of transfer 
From 	 To 

Mr/Mrs/Ms. 

• 	Music Teacher 	
I 

S.Mukhcijcc 	 Unpp' Valley 	I ura  
(In order to accomodac Priolity list-Li transfer request of Sli. Priti Bhowmik Dey, 
Ky, Tura) 	. : 	•• 

2. 	Smt. N.R.Dhawan• 	. Srigangaiiagar 	No.3 Bikaner 	Pint. 
( in order to accomniodatePriority list-Il, transfer request of Sh.S.K.Sharma 
KV,No.3 I3ikaner) 

	

Two Cases Only) 	 . 	'• 	. 

FI!!s issue withthe.approval of the C mpeIciit Authority. 	• 	: 

(MK.RAO) 
Dy.Conimissiorier(Admvi.) 

Distribution to:- 	: 	:.. 	 ..• 	 :: 
I. 	The employees concerned. 

2. 	The. Principal Kendriya vidyaiaya from where the employee has be en tansferred in 
Public. lntércst(displaced). 	He is dircctJ to relieve the employee concerned 
mm iediately. 	 I 

In case the said employee come under any of the following categories : 
Less than 02 years to retire w e f 1A.2001  i e to be retired before 31.3.2003.  
Physically handicapped asper Go'f of India rules 
SUffering from those diseases as dpfincd in the tansfer guidelines. 
Death of spouse (death having occui icd within 02 years i e afler 31 3 1999) 

Contd 2 

......... 
.,c(J 	• 	,jb 

	

..• 	.. 



v) 	General Secretary, President of the Recognised Service Association who are 
also the member of JCM. 

He/she should not be relieved and intimation to this effect should be sent to the 
corresponding Vidyalaya both Regional Offices and .KVS(HQ) Esstt. Hh/Estt.IV section 
immediately so that further appropriate action can be taken. Representation of the employee 
also should be sent to KVS for record. 

The Principal, Kendriya Vidyalaya from where the employee is transferred on 
request. In case the Vidyalaya receives any information about the displaced 

employee coming under any of the the 05 categories as stated under SI. No.2 above, 
the relieving of his employee (Request transfers) should be deferred till further order. 
KVS(HQ)/ Assistant Commissioner Office should be kept informed for further 
orders. Hence the employee may be relieved after 10 days. in case the displaced 
employee reports for joining immediately, the request transfree may also be relieved. 
iumedhately. 

All Assistant commissioners, KVS, ROs. 

5 	General Secretary of the Recognised Association 

OSD (HRM)/ OSD (Def) 	 . 

All Officers of KVS (1IQ), New Delhi 

EA to Cominissiôtr.  

9 	Guard file 

LI 



From: Mrs Stuti Mukhbrjee 
Ky Happly Valky 
ShiJIong - 07 

To, 	
- 

The Comm issioner 
Kendriya \'idyalaya Sangathan 

(Through Proper Channel) 

.Sir, 

With due deference, I beg to submit the following pertinent poin(s in connection Witliniy eventual posting out from Ky Happy Valley ShiUon:• - 

(A) 	
I got appojned in KV Sangathait as M/Tcaclier dwing Aug 175 nd served in 

the kHowirq KV 

KV Sibsagar 	16 Aug 1975 to 	30 Jun 1976 

KV I-Iapply Valley 	01 Jul 1976 to 	28 Jul 1979 

KV Maligaon 	29 Jul 1979 to 	20 Feb 1982 

KV Upper Sliillong 22 Fel) 1982 to 	29 SeJ) 1982 

KV llapply VaRy 	30 Sep 1982 to 	[ill (late 

As my husband is,a pennanent resident of West Bengal, I have be applyjnp. for my posting 
fu Kolkata for last six years (last year being appIici firGuwal,tJ) ibr clEleiiiit of my Thniijy member. But to my utter dismay 1 could not gd 

j)Osting to Kolkata despite my request toi I)osting/transrcr every year in tenns of KV rule. 

(13) 	My husband is a Central Govt Employee and was away from Silillong on posting to (IF (1) AF 
Cliabun and joined me during Jun 2001 on his posting back to SliiHoiig"iu the only casoa of his wih 
(ie Myself) being an employee from KVS posted at Shillong" 

Au such oidcr 1(11 my, poshng out lunn Slullong before completing even a ycar with husband 
0! bton. subsiding or. Mlunnt of vanou family problems will not only be detiimeil So tnyhurijly wcl.Cire• bUt agaiist the spirit ofilu, Govt 

policy in force allowing both husband/wile to serve togcthcr. Morcovet both my childic ate studying iii colleges. 

(C) 	
My mother in law, who is slaying with us has recently became the icIini of cancer and 

undergoing medical trcal,ucnt. Mcdicg,l certificate dated 07 Apr 2001 issued 
by Dr. RI. Roy, MnBS, DTMCH, MRCP, FRCP, F1MS A (Medical Speciahit) iii enclosed as suppUit. 

Under the circumstances above, I beg to stale that in case my posting to •  Koikata cannot be niateriajizecl, 1 have lefi. no other alternative to seek your pc1misioii LOU voiun,tcr Jctir(,1ieflt Iloni service. 

rhuikg you, 

- 	 Youis 1ill.itliH, 

S1lion 	: 	Shullong 

Dated 	19 AjJu1y2o(fl 

k. V 

C, 

NtLJ /L1 
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